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Shri Datar: If the report is de-re- 
stricted that matter w ill be consider
ed.

Mr. Deputy-Speaker; What is this 
restriction and de-restriction?

Shri Datar: The use of the report is 
restricted to the Government of India 
and to the officers of the United  
Nations: to others it is not available.

Mr. Deputy-Speaker: By whom is it 
restricted?

Shri Datar: It is restricted by the 
United Nations.

Shri Punnoose: M ay I know whether 
M r. Reckless visited Indian prisons 
and studied the conditions here and if 
so how many prisons did he visit?

Shri. Datar: ' A ll this has been 
answered already. This is the third 
time that the case of Dr. Reckless 
comes before this House. Full in
formation has already been given.

“ H is  E x c e lle n c y ”  and “ H ono urable”

♦1042. Shri Amjad Ali: W ill the
M inister of Home Affairs be pleased 
to state:

(a )  whether the terms “His Excel
lency” and ‘̂Honourable” with reference 
to State Governors and Ministers 
(both States and* Central) respective
ly have officially been omitted; and

(b )  whether there is any other digni
tary with respect to whom either of 
these two terms is still applied?

. The Deputy Minister of Home Affairs 
(Shri Datar): (a ) Yes.

(b )  No. The use of these honorific 
appellations is, however, permitted 
where it is necessary from the point 
of view of international usage and 
courtesy or of Parliamentary practice,

Shri Amjad Ali: What is the Parlia 
mentary practice?

Shri Datar: Parliam entary practice 
is the one we follow— we call each 
other hon. members and hon. Mm is- 
ters.

G eologic^  Survey of A ssam

*1045. Shri Beli Ram Das: (a) Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether any Geological Survey has 
l>een made in the State of Assam?

(b) If so, in which districts was 
such survey made?

(c) What was the result of such 
survey?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a ) Yes, Sir.

(b )  and *(c). A  statement giving 
particular? of the districts in Assam  
in which geological mapping was done 
and important economic investiga
tions carried out during the last 5 
years, is laid on the Table of the 
House. [See Appendix V II, annexure 
No. 4.]

A  sta'tement giving the published re
ports of the Geological Survey of 
India which give information regarding 
the results of the surveys, is also laid 
on the Table of the House. [See A p 
pendix V II, annexure No. 4.]

Shri Beli Ram Das: W hat steps do 
Government propose to take to exploit 
these resources?

Shri K. D. Malaviya: It is a matter 
for the State Governments.

Shri Beli Ram Das: Is the Govern
ment aware of the recent press note 
that large quantities of mineral ere 
have been found at Nahorkotia in the  
District of Lakhim pur and what steos 
do Government propose to take to 
exploit them?

Mr. Deputy-Speaker: He said it is
the responsibility of the State Govern
ment. *

Shri G. P. Sinha: What is the
quantity of petrol reserve found out as 
a result of survey in Assam?

Shri K. D. Malaviya: As I said, oil 
has been discovered in the district of 
Lakhimpur. ,W e have no information  
of the quantity.

Shri Amjad Ali: Has the Govern
ment of Assam got a Ministry o f  
Natural Resources and Scientific Re
search, when he says that it is the 
business of the State Government t o ' 
go into the work of survey?

Shri K. D. Malaviya: The work of 
survey is that of the Government o f  
India; exploitation of the results o f  
the survey rests with the State Gov
ernments.

Shri Jaipal Sinsrh: In view of the 
fact that ‘Petroleum’ is a Central sub
ject, does the hon. Minister really 
mean to say that the question of 
exploitation of petroleum is to be left 
to the States and the Centre has noth
ing to do with it?
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[The Minister of Education and 

Natural Resources and Scientific Re
search (Maulana Azad): The hon.
Mem ber is right. But the Survey in 
Assam  related not only to petroleum  

'b u t  mostly to coal and other things, the 
exploitation of which is the responsi
bility of the States.]
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Mr. Deputy-Speaker: The question 

^̂ âs about the estimated quantity. He  
said he has not got the information.

Shrl Anijad Ali: It is the busineS5s 
"Of the Central Government and not 
thfe State Governm.ent. How  does the 

-State Government come in? .
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[Maulana Azad: This work may be 

 ̂divided into two parts. The first part 
relates to the survey which is the res
ponsibility of the Government of 
India. But after the survey if, for in
stance, it is found that a particular site 
contains coal deposits, it is the res
ponsibility of the State Government 

concerned to exploit those deposits.] 
A ge o f  Superannuation

*1046. Shri N. S. Jain: W ill the
Minister of Home Affairs be pleased 
to state:

fa ) whether Government have de- 
-cided to raise the age of superannua

tion for Government servants from 
55 to 58; and

(b )  if so, from what date it shall 
come into effect?

The Minister of Home Affairs and 
States (Dr. Katju): (a ) and (b ) .  No. 
The matter is under consideration. 
But a final decision w ill be taken in a 
very short time.

Shri N. S. Jain: W ere the State 
Governments consulted on this point?

Dr. Katju: Thi^ refers particularly to 
the Government servants employed by  
the Central Government, but that 
matter w ill also be borne .in mind.

Shri Dabhi: M ay I know the reasons 
which prompted the Government to 
consider this question of raising the 
age of superannuation?

Dr. Katju: This matter w^as raised 
before the Pay Commission and since 
then it has been under consideration.

Shri Velayudhan: M ay I know
whether the hon. Minister is in a 
position to give the number of 
superannuated officers working now in 
the Government of India service?

Dr. Katju: I am very sorry I cannot 
give exact and precise information at 
the moment.

Shri Sinhasan Singh: Which section 
of the'' Government employees made 
representation for this raising of age?

Dr. Katju: I do not think there has 
been any precise representation by any 
particular class of Government ser
vants. The matter has been in the 
air and has been under consideration, 
and Government’s attention was invit
ed to it, you may say. of itself.

Shri C. D. Pande: In case a decision 
is arrived at to extend the age-limit to 
fifty-eight, may I know whether this 
advantage w ill be extended to such 
officers who have retired lately or are 
likely to retire shortly?

Dr. Katju: That matter w ill also be  
borne in mind. But I cannot hold out 
much hope to gentlemen who have 
already retired; I think they deserv'e 
some rest.

Shri H. N. Mukerjee: The hon.
Minister has said several times that 
the matter is under consideration. 
Could we have some inkling as to the 
Government’s point of view in this 
regard?

Dr. Katju: I told you the decision 
w ill be taken in a very short time. 
W hat more do you want?

Shri N. Sreekantan Nair: M£iy I
know whether the limit for the age of




